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822.1 2t94 	fir J.L. Sarkar with fit M. Chanda for 

-9/12.V 	0 	theapplicant. fir S. All, larned Sr,.. C.G.S.C. 

for the respondents. 

.utrR1. gtnteret1e TtD**' 
0 	

. 	From Annaxure-3 it is clear that the 

0 	applicant who has been transferred 	not want 

to vacate the quarter in question till he 

got clearance from the Doctor as his wire was 

o 	 in advancetLstage of pregnancy. The  sam 

0 	requestc , waid repeated by him in Annexure-9, 

fir fi. Chanda,  learned counsel for the appli- 

Q 	4 cant states that according to the instructions- 

received the applicant's wife has had the 

0 

	

	delivery in the month of November 1994. On 

that ground, therefore, the applicant cannot ' 

0 be allowed to retain the quarter in question. 
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"r J.L, Sarkar who also appears 

ror the applic..ant drew our attention to 

para2ofAnnexue3, Wherein the 

applicant had stated that as, his child 

is reading in Assamese 1edium in 

'Guwahatj'andàs there is flOschoo1 of 
that medium at 5hiliong that may be 

considered as a circumstance for his 

retaining the existing quarter and 

subthjts that for the sake ofthe 

education of the child.the applicant may 
be aiaoWed to retain the quarter at 

Guwahati. We do not th.nk that this 

rGund. entitles a Government servant to 

• 	ha,vE Government premises at a place 

where he wants to educate his children. 
He has to make his own ar'ángement, 

iloreover, the academic year las we were 
told ubuld close by the end of 

December 1994'and it'js for the 

applicant to plan fbr the 'next year for 
schooling of his child. 	, 

Mr Sarkar sought to urge 'a 
legal contention relying upon the 
O.N.s issued by the Government on 
1 5.2.1994 and27.1.1987 and contenth-,C 

thatthe applicant would be entitled to 
• 	' 	retain the accommodation at Guwahatj 

even though. he is transferred. First of 

'all, it,is not shown that the present 

accommodation is 'below the type to which 

the applicant is entitled to 
on the basis of embluments as is the 

requirement of that circular. Secondly, 
Annexure-8 makes it clear that the 

said memoranda did not apply to 

Government accommodation available in 

the N .'. Region. That is also 
mentic'ried in the letter of the Deputy 
•D,t'rector Of Estates' dated 17, 6.1 994, 

Annexurê'-10. The accommodation in 

question allotted to the applicant is 

Government .... 
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Governrnen.tccômmodatiofl. The benefit of 

those memorand, therefore, cannot be 
* 	 . available to the applicant. It is true that 

the Superintènding Surveyor of Works, 

.U.D., Shillong, 	had 	requested the ,.C.P 

Executiue Enginaer (Estate Officer, 

Guhati Airport, c..p.lJ.D., 	twice, 	i.e. 	on 

20.6.1994and 1.9.1994 that the.applicant 

may be permitted to retain his present 

accommodation and his representation may be 

, sympathetically considered. The Executive 

Engineer informed the said Superintending 

Surveydi of Uorksby letter dated 13.9.1994 9  

Annexure-9A 9  that the request of the 

'applicant to retain the quarter cannot be 

• 

: 

entertained. * 	. 

, 	 . 

• Lastly, the question of extending the 
1  

benefit under c 	u-la----ui,der the memoranda 

even if were to be considered cannot be 

granted as the request of the applicant had 

been to permit him to retain the quarter 

till the need on medical ground was over. 

As earlier said that ground was owing to 

advance'd stage of pregnancy of his wife. 

No other ground has been shown. Under the. 

circumstañpes no prima facie case is 

disclosed for admitting' the application. 

• 

The applicant was informed as far back as 

on 8.30994 vide.Annexure-2 that it will 

not be possible for the respondents to 

alouhim to retain the quarter after 

3113.1994. The applicant has chosen to 

approach this Tribunal only on 19 6 12.1994'. 

Ha has already had the advantage of 
1 	 ' 	 * 

retaining the quarter during all this time 

and as there does not appear to be any 

good reason to. gran'c him further time, 	we 

• 
, 	

* 	 direct.... 
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• 	•• 	
'direct that the respondents shall not 

• 	•: evict the applicant until 31.12j994. 

/ 	: 	The application is summarily 

oi l 
'.rejected subject to the above direction. 
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a • 

	

'I. 	
• 	lr 	. Ai.3., the learnedSr, ----- 	D' tt(A 

	

104€ 	,, C.G.5,-C, was present at the hearing on 

31 	
: notice. 	• • 	- 

Copy of the order to be supplied 

to the counsel for the parties. 
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